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2 CP 138/2017 in OA 1403/2012

ORAL ORDER
Pronounced by Hon'ble Mr. P. Madhavan, Member(J)
This contempt petition is filed alleging wilful disobedience of the order of
this Tribunal dated 12.01.2017 in OA 1403/2012.
2. When the matter is taken up for hearing today, the learned counsel for the
respondents submits that the Hon'ble High Court of Madras in WP 27726/2018 has
granted interim stay of the order of this Tribunal in OA 1403/2012 dated
12.01.2017 vide order dt. 13.11.218. The copy of the interim order produced by
the learned counsel for the respondents is taken on record.
3. Considering the submission made by learned counsel for respondents, we
are not inclined to proceed with the contempt application against the respondents.

The contempt proceedings are accordingly dropped. CA is closed. Notices

discharged.
(T. JACOB) (P. MADHAVAN)
Member(A) 08.01.2019 Member (J)

AS



